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Open Court. ,11

Central Administrative Tribunal,
Allahabad Bench, Allahabad 0

Dated: Allahabad, This The 12th Day of September, 2000

Coram: Hon'ble Mr. Justice R.R.K. Trivedi, '1.C.
H0 n 'h I e ~~.r , S. Dayal, A•M0

Oriainal Application t-.Jo.995 of 2000.

Kumar i '\1an j Ll Sher ma
D /0 Sri Gof. Sharma,
7-A S.F.~arg, Albert Road,
Civil Lines,
Allahabac1.

• • • Applica nt •

Counsel for the applicant:Sri S.S,Sharma, Adv.

Versus

1. Union of India owning and representing
'Northern Rai Iway " not ice to be served to
the General :-Aaneger, Nort bs r-n Railway,
Head Quarter Office, Baroda House,
New Delhi.

2. The Div i siona 1 Ra ilway iv1.anaqe r ,
Northern Railway, D,P.).1, Office,
Al.Lah a ba d .

3. The Chief Medical Superintendent,
NOrthern Railway, Hospital,
Allahabad.

4. The Ddvi.s LonaI Superintending Enqi.nee r ,
(Co-ordination), Northern Raih.'ay,
Allaha bad.

5. Smt. Marnta Sr ivastava Che rrnan ,

engineering Branch, Office of the
Divisional Railwav Ma'l'1ger, Allahabad.

. .. Re 50 onderrt s •
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Order (Open Court)

(By Hon 'ble Mr. Justice R.R.K. Trivedi, V.C.)

Heard Sr i S.S. Sharma for the app lic ant. ~
»J": ~ lA~hi cctr~

It appears that the applicant was appointed ~

aqe ms t the Scout and Guide cuot a , However , she
'<'" • vi..

was discharging tre duties ~ Scout and Guide

Cell from 3,b.10.9? NOtJ she is being asked to
..J

discharge her duties as Hea lth Atendan't r~~
whi ch she was appointed. Tha gr ievance is aga inst

this tra nsfer.

2. After hear ing couas oI for the applicant

at lengt h we do not find any good grounrl for

interference by this Tribunal. Howeve r , applicant

is given liberty to make an application before

the competent authori ty aoainst the order of

transfer. Application if sO filed shall be

considered and decided within two weeks from

the date a copy of this order is filed by the

applicant. It shall also be open to the applicant

to make application for staying her transfer

+ur Lnq this period which shall also be considered

and decided by the same authority.

3. With the above direction the application

is disposed of at admission stage. There shall be

no order as to c~

ivlember (A.)
~ t

Vice Chairman'

Nafees.


